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Published in the

EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

- Agartala, Friday, Apnl 27, 2007 A. D. Vaisakha 7, 1929 S. E.

~_ ' | \
GOVERNMENT OF TRIPURA .
LAW DEPARTMENT
No.F.8(4)-Law/Leg/2007. | | Dated, Agartala, the 25th April, 2007.

, The following Act of the Tripura Legislative Assembly received the assent of the Govemor
on the 19th April, 2007 and is hereby published for general information.

S. C. Das
Law Secretary,
Government of Tripura.
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" THE TRIPURA ACT NO.7 OF 2007. |
The Triﬁnr.a Housing Board _(A’_me:ndment') Act, 2007
- AN
ACT .

To alhend the Tripura Housing Board Act, 1978 : ;
Be it enacted by the Tripura Legislative Assembly in the fifty elghth year of the -
Republic of India as follows :-

Short title, extent 1. (1) This Act may be called the Tripura Housing Board (Amendment) Act, 2007,
and commencement

(2) Itshall come into force on such date as the State Government may, by notification
in the Official Gazette, appoint. -

Amendment of 2. Inthe Tripura Housing Board Act , 1978 (herein after referred to as the Principal
Section -1 Act) in Sub- Section (1), of Section 1 for the words “The Tripura Housing Board” in the
short title, the words “The Tripura Housing and Construction Board” shall be substituted.

3. In the Principal Act after sub—section (3) of Section —1I the following sub-section
shall be inserted, namely :

“(4) The assets and liabilities of the Housing Board shall stand vested énd
transferred to the *Tripura Housing and Construction Board® with effect from the _
date of notification made by the State Government for the purpose of this Act”. -

Amendment of 4. In the Principal Act,

‘Section -2
) For Sub Section (1) of Section'- 2 the following shall be substituted,

namely :

“) ‘Board” means the Tripura Housing & Construction Board constituted
under section 3 under the administrative control of Public works Department
(PWD), Government of Tripura” ; '

2) Sub-Section (3) of Section 2 shall be deleted.

.(3) For Sub-Section (6) of Section 2 the following shall be substituted, namely;
“(6) Chief Executive Officer (CEOQ) means the CEO appointed under
section 12.”




Amendment of
Section -3

Amendment of
Sectipn -5

‘ Amendment of
Section -8

Amendment of
Section -12

(4) For sub-section (7) of section 2, the following shall be substituted namely-
“(7) ‘housing scheme?’ wherever it occurs in the Act, shall mean and
be read as ‘Housing and Construction works’ and “Construction work’
means various types of construction works including building, road and
br1dges undertaken on behalf of Government Departments & any other
organizations”. :

(5) For Sub-Section (11} of Section 2 the followmg shall be substituted , namely-

“(11) ‘municipality’ means Agartala Municipal Council & any Nagar
Panchayets (including a notified area) constituted under the Tripura
Municipal Act, 1994 as extended to whole of Tripura”.

5. In the principal Act for Sub-Section (1) of section 3, the following shall be
substituted, namély ;
“(1) The state Government shall, by notification in the official Gazette, constitute
for the purpose of this Act, a Board by the name of the Tripura Housing and
Construction Board (THCB)”. '

6. In the Principal Act, for Sub-Section (1) of Section 5 and the explanation thereof,
the following shall be substituted, namely :

“(1) The Board shall consist of a Chairman who shall be the Minister in-charge
of Public Works Department (PWD) of the State Government and the Vice Chairman to
be appointed by the State Government and with such other officers and non-official
members not less than seven and not exceeding ten, as may be appointed by the State
Government. Out of the non-official members at least one shatl be belonging to the
Scheduled Castes and one belonging to the Scheduled Tribes. The Secretary, PWD, the
Chief Engineer, PWD(R&B), the District Magistrate & Collector, West Tripura and the
CEO, THCB will be the Ex-officio members of the Board.

Explanation:- In this Sub section, the words ‘Scheduled Castes’ & ‘Scheduled Tribes’
shall have the same meaning as assigned to them under clauses (24) & (25) of Article
366 of the Constitution of India”. ‘

7. In the Principal Act for Sub-Section (b)of Section 8 the following shall be
substituted, namely : '

“(b) is absent without the permission of the Board in three successive Meetings.”

8. Inthe Principal Act for Sub-Section (1) & (2) of Section 12, the following shall be
substituted, namely :

“(1) The Board shall have a CEO and such other Officers and employees as the
Board may consider necessary for the efficient performance of its functions.

(2) The appointment of the CEO shall be made by the State Government and the
appointment of other Officers and employees of the Board shall be made by the
Board : o
Provided that Board shall not appoint any official with the totat emoluments
exceeding Rs. 10,000/- per month without obtaining the previoﬁs sanction of
the State Government.” '




Amendment of
Section -15

Amendment of
Section -16

Amendment of
Section -19

Amendment of
Section -20

. Amendment of
Section -21

10.

11.

12

13.
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In the Principal Act, for Sub-Section (a) and (d) of Section 15 the following shall

be substituted, namely : '

“(a) an ordinary meeting of the Board shall generally be held at least once in

every three months.

(d) every meeting shall be presided over by the Chamnan and in his absence by the

Vice- Chairman and in the absence of the both by a member chosen by the

Chairman.” '

In the Principal Act, for Sub-Section (1) of Section 16 and the provisos thereto, the .

following shall be substituted, namely : :

“(1). Every contract made by the Board shall be entered into m such manner andin.

such form as may be prescribed and be signed by the CEO on behaif of the- Board

Provided that -

(a) No coniract mvolvmg an expenditure of rupees five crores or more shall be
made without the previous sanction of the State Government:

(b) The Board shall. have full power to approve contract for execution of works .
costing rupees five crore or less.

(¢) - In case of urgency, Chairman may approve any contract of rupees ten lakhs and
below without previous sanction of the Board, but shall be referred tothe Board
at the earliest opportunity.”

(i) for Sub—Section (1) of section 19 of the Principal Act, the following shall
be substituted, namely : ’
“(T) Subject to the provisions of this Act the Board may, from time to time,
incur expenditure and undertake works for the ‘framing and execution of
- Housing Schemes and Construction. works. Such Housing Schemes and
Construction works may include own works of the Board and works to be
entrusted by the Government Departments, Autonomous Bodies/Semi
Autonomous Bodies and other organizations etc.” -
'(ii) for Sub- Section (3) of Section 19 of the Principal Act, the following shall be
" substituted, namely:
“(3) The Board may, on such terms and conditions as may be agreed upon and '
with the previous approval of the State Government, take over execution of
any construction works, on behalf of local authority for building houses,
offices, markets, hospitals, roads, bridges and such other constructions.”

In the Principal Act in section 20, after clause—(k) clause (1) shall be inserted, namely:
“(1) successful implementation of the Constructlon works including all
sub-heads as envisaged in the proj ject proposal mcludmg any ot all of the matters
in clauses (a) to (k) above.”

In she Principal Act, for clause (i) of sub- Sectlon(Z) of Section 21, the following

shall be substituted, namely:

“(i) the housing schemes and other Construction works which the Board‘

proposes to execute whether in part or in whole during the next year.”




Amendment of 14. In the Principal Act, for sub-Séction (1) of Séction 32, the following shall be
Section -32 . substituted, namely : ' :
B “(1) The Board shall have a fund to be called the Housing & Construction
Board fund.” e

Amendment of 15. In the Principal Act, after Sub-Section ‘(3) of Section45 the following shall be
~ Section-45 - inserted, namely : _
~ “(4) The Stat-e Government may, by notification in the official Gazette, rescind

or modify any rule made under this section and thereupon, the rule shall cease
to have effect or be modified accordingly.”

3

~ S.C.Das
‘Law Secretary,
Government of Tripura.




GOVERNMENT OF TRIPURA
PUBLIC WORKS DEPARTMENT

9215~ 2¢

No. F. 6(129)-PWD(E)/2018/ Lated Agartala, the September 6#2018.

NOTIFICATION

As per Sub-Section (1) of Section 16 of “The Tripura Housing Board
(Amendment) Act 20177, no contract involving an expenditure of rupees five
crores or more shall be made by “The Tripura Housing 8 Construction Board”
without the previous sanction of the State Government, and accordingly the
Governor of Tripura is pleased to constitute a Finance Committee for the
purpose with following members:

The Secretary, PWD, Tripura

The Chief Engineer, PWD(R&B), Tripura

The Chief Engineer, PWD(Building), Tripura

The Chief Executive Officer(TH&CB) , Tripura

The Joint Executive Officer(TH&CB]), Tripura

The Addl. Secretary, Finance Deptt., Govt. of Tripura

SR

So, all tenders of “The Tripura Housing & Construction Board” having
more than tendered value of five crores should be placed to the said cemmittee
for concurrence before entering to contract. o

To:

The Principal Secretary, PWD, Govt. of Tripura

The Addl. Secretary, Finance Deptt., Govt. of Tripura
The Chief Engineer, PWD(R&B), Govt. of Tripura

The Chief Engineer, PWD(Buildings), Govt. of Tripura
The Chief Executive Officer, TH&CB, Tripura

The Joint Executive Officer, TH&CB, Tripura

oUW

Copy to:
I;Y The Principal Secretary to Hor’ble Chief Minister (Chairman, THCB),
Tripura
9. The Principal Qecretary, Finance Deptt, Govt. of Tripura
3. The Superintendent, Tripura Government Press, Agartala with request to
publish in next issue of Tripura Gazette
4. ITCC, PWD(R&B), Agartala with request 10 upload in website of PWD



GOVERNMENT OF TRIPURA
PUBLIC WORKS DEPARTMENT

M
No.F .6(129)-PWD(E)/2018/ 1,960~ ]2,0l 0 Dated, Agartala, the /5 November, 2018.

NOTIFICATION

In exercise of the powers conferred under section 5(1) and 7(1) of Tripura Housing
Board Act, 1979 and Amendment Act, 2007 the Governor has been pleased to re-constitute the

Tripura Housing and Construction Board as follows for a period of 3(three) years w.e.f.
07.04.2018.

i) Hon’ble Chief Minister, in charge of PWD (R&B)

Tripura Chairman

ii) Secretary, PWD Vice Chairman
iiiy  Shri G. K. Malakar, Retd. Engineer-in-Chief, PWD Member
iv) Shri Bhabani Shankar Debbarma,

Retd. Executive Engineer, PWD Member

V) Shri Ranjit Kr. Majumder,
Retd. Joint Secretary, Urban Development Department .  Member

vi) Shri Samir Bhattacharjee, Retd. Sr. Cost Accountant Member
vii)  Chief Engineer, PWD{R&B) Member
viii)  Chief Engineer, PWD(Buildings) Member
ix) Chief Executive Officer, TH & CB Member
X) DM & Collector, West Tripura, Agartala Member

To: f r
The Managet, Tripura Government Press, A. D. Nagar, Agarfala with request for publication of

the same in next issue of Tripura Gazette.

Copy to:-

. PS. to Hon’ble Chief Minister, Government of Tripura.
PS to Chief Secretary, Government of Tripura.

PS to Principal Secretary, Public Works Department, Government of Tripura.

PS to Secretary, Finance Department, Government of Tripura.

Chief Engineer, PWD(R&B)/Buildings/ DWS/WR/ PMGSY/NH.

Chief Executive Officer, Tripura Housing & Construction Board.

DM & Collector, West Tripura District. -
All Addl. Chief Engineers/ Superintending Engineers, PWD(R&B) 'lglings// DWS/WR/
PMGSY/NH.

9. All officials and members concerned

WM =




GOVERNMENT OF TRIPURA
PUBLIC WORKS DEPARTMENT

No.F6(129) PWD(E)/ZOIS/ /0,212~ 21 Dated , Agartala, November 30, 2020,

CORRIGENDUM

Please Read “Sub-Section (1) of Section 16 of “The Tripura Housing Board
(Amendment) Act 2007” instead of “Sub-Section (1) of Section 16 of “The Tripura Housing
Board (Amendment) Act 2017” appeared at 1% & 2™ line of first para in the notification
issued vide No.F6(129) PWD(E)/2018 /9215-24 dated 6™ September, 2018 of this department,
regarding “Finance Committee” of TH&CB.

: ﬂ# . Secretaryl PWD.

To:

Secretary, PWD, Government of Tripura.

Chief Engineer, PWD(R&B), Government of Tripura.

Chief Engineer, PWD(Buildings), Government of Tripura.
Chief Executive Officer, TH & CB, Tripura.

Addl. Secretary, Finance Department, Government of Tripura.
Joint Executive Officer, TH & CB, Tripura.

o8 W o

Copy to:-
Principal Secretary to Hon’ble Chief Minister (Chairman, TH & CB), Tripura.

Principal Secretary, Finance Department, Government of Tripura.
Manager, Government press, Agartala for publication.
ITCC, PWD Complex, Netaji Chowmuhani, Agartala.
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Tripura Act No. 2 of 1979,

THE TRIPURA HOUSING BOARD
ACT, 1979.3
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Published in the
EXTRAORDINARY ISSUE OF TRIPURA GAZETTE

Agartala, Thursday, May 10, 1979 A.D.
Vaishakha 20, 1900 S E -

NO. F.2(0)-Lawileg/it

GOVERNMENT OF TRIPURA
LAW DEPARTMENT

Agartala, the lith April, 1974

The following Agt of the Tifipm‘a Legislative: Assembly received
assent of the President on the st March, 1
for gereral information.

079 and is hereby published
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commenaREnt (2) It extends to the whole of ihe State of

Defriuon.

2
¥ .
Fripura Act No. 2 of 197,
THE TRIPURA HOUSING BOABD ACT, 1978
AN ‘ ¥
ACY ' '

te provide fur the constitition of o Honsiog Buard for Tripura and
for anatters cofmected Cherpaitl or incidental thereto.
_\a\’llEREAS it iy uaxpedient to pravide Fer the sonstitution of
o Housing Board for Tripura and foir mudters connected therewith
pr incidestal thereto | :
It is hereby enacted in the Twenty-ninth Yedr of the Republic
of India, by the Legistative Assemnbly of Tripuwa, «s Folleows -

CHAPTER I
PRELIMINARY

i. {1} Thiy Act may be eulled the Tripua Heusing
Board Aet, 1978, . .

Pripura.

{(#) 14 shall eome inte forge on such dale as

the Stute Government may, by notification i the

Official Gazette, appoint.

3. L this Act, unless (here is anytlnng oepu raut : :

e h 1
i the subject or conlexts- ‘ R
(1) “Bourd ' means the Tripuca Houslg Board
ponstituted unded section 3
(2) “Board prenyises”  means  any Prepises
pelonginyg to or vosted in the Board or tuken
on lease by the Board or entrusted to fhe
Bourd for muasagment wndd mse Lor the pur-
puses of this Act :

{3} “Buildmg maberinls” BRes such cosunudi-
ties o ariicles ay adbe specified by thic State
Governuent by u;;ﬁiiua‘iiﬁn in the (fieinl
Gazette to be bidkling moateridds for the par
ouliy of this Hel;

) “hy-Taws  Ineais hy-laws made by the
Board under section &7

5] hadriaan’ BIGH the Chuinman ol the

Board :

'“’;L:- RS

A

#F
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{8)

{7)

“Heusing Commissioper” means the Hous-
ing Commissioner appuinted under section
12

“heousing scheme” means a housing schieme
niade under this Al )

® “land” includes benefits to arise out of land
and things attached to the eartls or per-
manently fastened to anything “attached to
the earth ;

¢ “Land Acquisition act” means the Land
Acquisition Act. 1894 5

(10) “member’’ mesns the Chairman, the Viee-
Chairmian  of &by other wmember of the

: v of Buard :
Ben. Act XV P I : Y
l;; ¢ ¢ (11) “municipality” means 4 munfeipality
- (incliding a ;a.ntiﬁ.éd grea) constituted under
the Bengal Municipal Act. 1932 as extended

1o Tripura @ ‘

(12) “premises’ peans any land or building or
part of a puilding and includes.—

(i) gardens, g‘frm‘mds and out-houses. i any,
appertaining to such building or part
of a building. and

(iiy any fittings affixed 1o such building or
part of a building for the more bene-
ficial enjoyment thereof ;

""" g (13} ”prescribed” means prescribed by fules
made under this Aet;

{14 “regulations” meuns pegulations made by
the Board under section 46 ;

(15 “yeay’ means the vear commencing on the
15t day of April and ending on the 31st duy
of Marel,

CHAPTER II
Establishment of the Board
#k Cidtisifinigion 3. (1} The State Governmen] shall, by petificativn
| ofthe pourd. - n ke Official Gazetie, constitite for - the purposes
of this Act a Bpurd by the name of the Tripura
Housing Board. _

(2) The Board chall be s budy carpuiate bavine
perpetual succession and a commen seal and may sie
and be sugd in its copporale nune and sie i T come-

: peient to gequire @nd hold property botl mox abit annd
: jmmovable. epter intp  eotitract and 7o ol things
" pusepssary for the purposces of s Act
{3y For the purpuoses of this Act and the Lamd
f Acquisition Act the Board shall be deiemed e T
local authority.

o
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4, For the removal of dotbts, it is hereby declared
that the Tripura Buildings (Lease anid Rent Cumirol)
Act, 1975—

{a) shall not apply to any lund o building
helonging 1o oF vosted in the Board;

(b§ shall not upply as aguinst the Buard 1o any
tepanvies or other like relationship created
by the Buoard in respect of such land or

.. building 7

{¢j but shall apply to awy tand or building let
out in faveur of the Board.

5. (1) The Board shall consist of u Chairman who
shall be the Minister in-charge of Public Works Depart-
ment of the State Government wod the Vice Chajvman
to be appointed by the State Government and  with
sueh uther gllicers md pipu-aiticial members not less
than seven and Bol exceeding len as may be appointed
by the State Government 0ut of the non~offieial ment-
bers at least ope shall be belobging to the Scheduled
Cagtes and one belonging to the Scheduled Tribes.
Explanutimn.—«-ln this aib-gection, the words “Hehe-
duded Castes” anid vgehetuled Tribes” shall have ihe
saime Imedning as are assigned to them under clauses
(24) and (28) of article 366 of the Constitution of India.

{2) The names gf fhe Viee-Chairinan and other
maeinbers appotnted under sub-seetion (1) shall be pab-
lished in the Oflicinl Gazette.

i3 A memlper of the Bourd vy at any fime
resign his office by wriling rinder his band addressed
to the Stute Guyvepmnent ‘

Provided that the rasignation ghalt pet  fake
effect until it is. avceptud.
i4) The State Governmnent may, by potiffcativi
in the Ofiieisl Gazetle remove from uftice fhe Vice-
Clhaivman oF @y siher member who—
Cjay ks, or has becowie, subject to any of she
disqualifications mentioned in section §; or

(b) in the OPLRIGE ot the Stale Govergmient, Has
been guilty of any misconduct or neglest oF
has so abused his position s to repder s
coniinuanee oy nieamber detrhoentid to the
interests of the Board or of the general
pulilic or 8 otherwise unfit to coptinue ad
memnber ‘
provided that no personl shall be so removed
from uffice unless ke has been given an opportunity
o shew cause agninst suecl removil.

Triputd
act Vof
(973,

Members O f
the Boa¥
and thew
pesignation
ar removale

#F
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6. A persan shall be-disqualified for being appointed
or for continuing as the Vice-Chairman or a member
of the Board, if he— ’

{a} is of unsound mind,

by is ap uncertilicated bankeupt or an undis-
charged insolvent,

jc1 nas diveetly or indivectly by himseld or by
any pariner. any share or interest in any
conTrECt OF emplovment, as the case may be.
with, by or en behalf of. the  Board. or

{dy is a Director. Secrelary, Maringer or other
satavied officer of -any incorporated com-
pany which has any share or interest in con-
tract or employment, &s the case may be.
with, by or on beh# 1 of, the Board, or

{¢) has ‘heen ar is convicted of any offence in-
yolving meral turpitude

Provided that a persen shall not be disqualified
under clause o1 oi clause (dy or be deemed 1o have
any share or interest in any  iprorporated company
which has any shave or ibferest in any contract o
employment, as the case may e, with, by or on behall
of, the Bomd, by reason only of his being a share-
Liolder of such company if such person diecinses 1o the
Siate Government the natuwre and extent of the shares

hepd” by “Him.

~ Term of fy * .
?23;&:{;3;1 A /ﬁ (1) The Vice-Chairnan and every other memnber
e cice '/ not being an ex-offiely member shall hold affice {or &
1 e i 2 e :
of ¥ige- peried el three yedrs frow the date of his appopl
;:E*‘,:"&"’:‘:' mrent as Viee-Chaivmin or. as the case may be. otlier
T
P — meraber :

Provided that the Stare Govermmienl Wad edtend
the said period by a furiber perind tot esveeding ong
year : ‘
" Proyiged  further that alter the expivs of the
period of his gppointment & peison shiell. unless dis
gqualified, be eligible for re-appointment as i e
msan o other member.

123 Every member shali veceive such wliowistioes

as muy be preseribed.

' i3y The Vice-Chalrihan sy hedd office i an
honorery capscity  Or on payInen of  remuneration.
Syeh remuneration and all other terms anedl corlitions
of serviee shall be sueh as may be pres il

149 The allowances {es the niemibers ansd the
remuneration, if any. to ihe Yice-Chaprman shall be
paid frem the fund of the Beard.

Disqualifica-
tion for appoint
ment 45 4
member of the
Board.

S
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8. If @ weniber,—
a} tenders his pesignation jin writing  to e 5 -
(a) e e esignutio 1 riting to the Cossation of
state Goverppient, Of srembership.

by s absent  without the permission of the
Board from all the mnetings of the Board
tor u peviod of {hree saccesive months,

he shadl ceases 1o be a mesnker.

& Ay vacancy of a membes shall be filed a3 earky Filling of i

as pra.cticable: ‘ vienackes-
Provided that during any such vacancy the
gther pvembers iy aet, as i po vacaney had poenrred.
proceeditias

0. No disqualification or defect in the appointment

of uny pevson acling as Vige-Chairman or other meber presymed o be '
shall be deemed to violate aiy agl o procveding af goud wad valid ¢ :
the Buoard, if such et or proteedings is otherwise in

accordance with the provistons of this Act.

(1. If any member including the Vice-Chalrman s ‘11‘“;%*3?3;*;{
by infirmity or othierwise l'éiat}gfl'éd mmpurm;'tly in- ﬁ,g;ﬂm.s.
papabl@ of carrying out Lis duties or 15 absent on .
leave O otherwise, nat jpyolving the vacation of his
appointment the State Government  may appoint

another person 10 officiate for him amgd earry gt his

functions  under this Act or Yy rule or rogulation

made theretnider.

(2. {1} Phe Bowd chull Lave o Housing Cotmiis- Otficezs aitd.
sjgner, who shalt be the Chief Ezecutive Officer aud other stall.
.gue ur okt Agsistunt Housing Commissioncers, aind

such oiber Olficers snd cmployees a8 the Board may
cousider necessary for the etlicient performance of 1ts

LugEctions. :

(2) The appointment of the Housing (ominis-
sioner shall be mude by the State Guverpment and the
31.}1),Qimlnmt ol other Ofticers and cmployecs of the
Board shall be made by the Board :

Provided that the Board shall not appeint «@ny
Officer Tix 2 scale of pay the maximpm of which
sand rupees « month, without phtadn-

excetdy Two thott ;
tion. of the State Governument.

ing the previous Fane.
C{1yThe Flousing Cominissienser and vthey Officers

13,
assigned 10 {hem

shiatl perform such. dulies s may be
by the Boavd. :

(2) The Buard ma¥, trom time to time, DY prder  Powers und
delegutt, under such restrigtion, 1 any, as it may think duties of the
(it to impose, By ol its powers ¢conferred on it by fé}i‘;i‘;‘.'ﬁ f,f:ﬂ
this Act, t¢ the Huu:’,mg_L‘;O‘n:\-'mis‘siuxx‘cr _ sad fo other othey Oficers:
officers of the Board specitied in the order.
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Employment of 14, [

staff of the State
Government.

Meetings of
Board.

Execution ef
contract,

7

{1) The Board shall take over and employ such
stafl of the State Governmeat in the Public Works and
ather Departinents as the State Government may make
available and every person so talen over and employed
shall be subject to the provisions of this Acl and the
regulations -made thereunder :

Provided that dusing the perivd of such
employment all matters relating to the pay, allowaces.
leave, retivement, pensions, provident fund and sl
other terms and coenditions of service of the members
of the said staff shall be regulated by the Tripura
Service Rules or such other rules on the subject as
may from time to time be made by the State Govern-
ment,

(2) All permanent Government servants taken
over and employed by the Board under sub-section (1)
shall have a len on thieir posts in the service of the
State Government and the period of their service under
the Board shall, on their reversion to the sérvice of
the State Government, be counted for their promotion.
inerements. pension and other matters relating to their

. service,

13, The Board shall meet and shall from time to
time make sue¢h arrangenients with tespect to the day.
time, notice and adjournment of ifs meetings as it
thinks fit, subject to the following conditions. namely—

(o) an ordinery meeting shall be held at least
once every month. '

(b} the Chafyman may, whenever te thinks fit,
call a speeial meeting.

{c} the quorum for every meeting shall be five:
Provided that when a meeting has been adjourned
to avother date for want of quorum, no quoram shall
be necessary in the case of the adjourned meefing,

{d) every meeting shall be presided over
by the Chairmesn and, in his absenee, by the Vice-
Chairman and in the absence of hoth Chadrian and
Vice-Chairman by say member chosen by the mem-
bers present, .

(e] all guestions at any meeting shall be
detided by a majority of the membérs present and in
case of equality of votes, the person presiding shall
have and exercise second or casting vote,

(f) the minutes of the proceedings of each meet:

"ing shall be recorded in a bouk to be provided for

the purpose.

6. (1) Every contract made by the Board shall be
entered inte i such menner and in sgch form as
may be prescribed and be signed by the Chairran on
hehalf of the Board:



Providedl that—

{a) e coutruct  involviig an expenditure of
rupees twentyfive Jakhs or wmore shull be facle with-
but the previous sanction of the Srate Covernment).

{b) any contract inyolving ap 4 penditure up
to rupees twenty fhousand. oy, in cise of wrgency,
pe made by the Chairman withoul the previous sanc-
tion of the Board but shall be referred to the Board
at the carliest opportunity- .

{2) Subssection (1) shall apply lo every variation

or ahandonment ol n contract as well s o an prigissal
conlract. .
b 'Z__. Withoit prejudice {o the provisions of clause
by of the provise e sub-suegion {1) ol section 1h,
ihe State Love pent iy, by « nutiication published
in the Oflicial Guzetle, divect that thie Ghudrman Iiay
exereise all or any ol il powers exireblle by ihe
Board under this Act as may be specified 1n the poti-
lication

Provided that whes pawel andey this section
has been exercised, the Chalrman shall miake o report
1o the Board at Ty pext weetieg indieatiing the i
cumsiances  unter whiel sucly power lias Dbeen exel-

cised.
18. Subject to auy cule which the State {overnueat
ard may by order

gauy make 10 this hehalf, the Bo:
Mreet that the power o sign a contiaet shall by exel
Cigeabl also Ly fhie Housing Commissioner ol atiy
obtier Ofticer specilied by it in the arder.

CHAPTIER b

Housing Seliomes
(9. - (1) Subjeck to the provisions af -ty Acl the
Board may, Teod L e e, e expeodiiare wiud
undeiiuke werks {or the lraming aimd exoculipgb of suel
pousing  schemws o8 it wmay consider necessary  aud
sucll hoasing goelieines WAy inchude  housing schemes
in velation to lanis and hulldings vested in or in the
possession of ihe State Government.

(2} The State Goyerniaesl iy, i saeh  Lelis
and conditions as it oy fhink 6 to Lnpose enfrist
to the Boawd the ning nhd execution of iy hotis-
g scheme and the Boweet shall therehpon undertade
(e [raming and execution of such selwae.

(3) The Board way. uB sueh terms and cendl-
tlons a8 may pe agreed upol and wikly the previous
app_rn;wui of the State Govertpaent, falie over for esedu-
tlon any housing scheme, o8 pehalt ol local authority
or co-gperative sociely, or on yelinlf of an employer;
for huilding houses mainly for the residence of the
employecs of such local authority, co-uperative Sosiety
ur empleyer, as the case ay be (or for the residence
of the mewmbers of such cooperative soclety).

-,
"
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Matiers 10 be 20. Notwithstanding anything contained im any
L . . proyided ‘fg by  other law for the time being in force, & housing
. ‘ housing schem®. . giheme may provide for all or any of the following

matters, namely -—

(a) the acgaisition by purchase, exchange or
otherwise of any property necessary for the

s 2 gcheme ; .
) (b) construction and reconstruction of builds
' ings

{c) the sale, letting out or exchange of any pro-
perty included 1n the schee;

(d) roads, draiange, water-supply. lighting.

4 (Schools, hospitals. dispensaries, market

’ places,) parks, playgrounds and epen spaces

within a housing scheme; _ .

(e} the rectamation or reservation of lands for
markets, gardens, schools, dispensaries, hos-
pitals and other gmenities in a housing
scheme |

(f) the let{ing out, management and use, of the

‘ Board premises |

[T v (g) accommodation for any class of inhabi-

= v tants ;

; , (h) the advancing of money for the purpose of

M ) scheme ;

o B

¥ S {iy the collection of such infermation and statis-

j : ties as may Dbe necessary for successial
implemientation of the sclieme ;.

: (it develipment of any urban or ruval area

’ : for snecessiul implememﬂti@ﬂ of ‘heousuig

' schemes apd for purposes anciliary or inei-

f ' dental thereto |

(k) any other matter for which, 10 the opinion
of the Board or the State Government. 1t is
expendient to mzke provision with a Rew

. tg provide housing accommodation and 1o

o improving  or developing of any ared
' e included in a housing scheme.

5633:}{;5:“’11; Qid 21. {1y The Chairman shall, at o special miceting
dyet 10 Board- 45 pe held within the fifieenth day of the month of-
February in each year. lay before the Board, a budget

to the Board for the next Vear.

A

(9 Every such budget sheldl be prepared  in
sucl: form as may be preseiibed and shall make pro
vision for—

EpRLI

iy the housing schemes which the Boad pro-
poses to execule whether in part or if
whole during the iext year,




1o

{id) the e futitiment of wfl the lighidities of
the Board. ol )

(1ii} the effieient udmil.xistl“ntiun ol this Act,
and shall contain a statenent showing the
estimated  receipts and  expenditure ob
capital and reverie accounts for the next
year. and sueh viher ‘pm.*tlculars 4§ may be
presepibed.

¥3, ‘The Beard shall cousider the budget laid belore
it and sanction it with o¢ without modifications.
gy, (1) BEvery budget sanctivued by the Board shall
b submitted 1o e Stale Government Tor approval.
Wwithin such ume as may be presm:&b&d, the Slate
Covernment 1oay approve the budgets as sanctioned by
the Board of yeturiy it to the Board Fov aking such
modifications therein as the State Government Biay
deesm fit. i

(2} Where @ builget ig reforped o the Board
Ly the State Guvernment for muaking uny modifica-
tio1ns thetein, the Board shall forthwith oakée such
modifigations and submit the budiget as ¢ odified to
the State Government | which may then appiove the
smine. :

ag,  The Chabrinan  Tay- al auy tame during  the
year for which a budget hus  been approved by the
State Guwmment, by hefore the Board supplemen-
tary budget and the provisions of sections 2192 and
uj shall apply to such supplementary pudget.

b, After  the budget 18 approved by the Stute
Governinent, the Board shatl - glise the  housiug
schemes. in respeet of which provision s made in thie
budget, to be gmblislwﬂ jrx the Oflicial Gazelte 0 such
ppanner s 1Ay i presul‘ibed and proceed exerte
spedy schelues.

ag.  The Board may ab #98Y prne vary Wy housing
sehemes ov aly part thereof ieluded i the Tddget
appruved by the Sate Crtpveriiient ©

provided that no such varia
exept WD the appeovil of the State Government i
it involves an expenci‘l:m‘m in excess of 10 per vent of
the amount as ipeluded in the budget approved Liy the
State (f'm».*f«r.m’ucnt for the execution af any housing

sehemme.

tion shall he made

foupd’y sanetion v

o beduet.
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2 f;:gj e of gpea 2T (1) When any open Space for the purpose of
: i {ocat suthabities. Ee.ntila;ﬁ.on ar recreation has been pra:rvideﬂ by the
L Board in ¢secuting any fonsing  sehieme, the Boerd
i 5 may, at its aption by pesolution, wansfer gueh open %
; spage lo the joeal avthority concerged on completion
-4 of the scheine apd thereupon such oped space shall
2 : vest in and be maintained at the expense of the local 3
- athority !
% i : ¢
- : Provided that the Jocal authority may reguire %
: P : the Board belore any guch oper space i§ s0 {t-r-n.nsf‘wwd’ 1
to enmelose. level, turf. drain and lay=out sucl space
and provide fout-paths therein. and it necessary, to
, provide lamps and other apparates {or Hghting It {
¥ ’ - !
f2y 3 any difference of opinion arises between
the Board and the local authority concerned in res- i
7 i pect of any matter referred to in sub-section {1 the ]
. 50 - matter shail be referred to the State Government :
L S _ whose decision therson shall be final.
" ; H &‘g’%ﬁ;ﬁ“ of g 1) The Board chall take nefessary meagures (o ;
e maintain, allot. lease. sell or otherwise use the Board '
- premises in such manner as it may decide and shalt 77
eollect rent, price, compensations and damages in
Lo R S respect thereofl. :
T B : 12y The Board may.—
7 L ‘ (i provide technical advice  to the State
ST ‘ Government and scrutinize projects under
P ' , housing  schiemes when required by the
: State Government 10 do 50!
{ii) undertake - regearch oi suripus  problems
connected with housing in general and
. *; find out in pa.ri:icular the economical
methoils ol constructing houses suited to
L 1ocal conditions
s el ] {iii] uadertake c"mngjre:_}u:rnﬁ?;'\"f- suryovs on pro-
7 : o Plems of housing :
{ivj do all thinzs fot—
N | fwy unitication, sipplification  @nd stan-
SRR _ dardisation of budlding materials
thi enrouraging pre-fahrication ang
. sy production i hiige FoAMPOneDLS
& b urganising on sderlading the produc
et of paikling ma iale for rest-
W Jendial oF pon-vestdential houses
2 . (W seeuring s glendy and cufficlom supply
: A ai workyen troined i the work of
constrietinn of builaing and Tor the
manufacture of puilding materiats.
N




(3) Subject 10 such vules us paay be made 1o
this behatlt the Board may, from time te tame, appoint
olte or more Committees or invest any tocal or uther
autlyority Tor the purpose of discharging such duties
or perfuring such funciions us it may delegate 10
thepn and apy such Committee or local oF ather autha-
rity may digeharge such duties or perforin guéh fune-
tions aceordingly.

a9  The - State Guvernment Ay, Ly general or
special order published in the Official Gazette, exempt
any housing scheme undertaken by the Bowd from
all or any of fhe provisions of this Act subject to
such conditions, if e0y. 88 it sy impose of may
direct that amny guch provision shall apply to such
seheme Wwith such modifications as may be specified
in the order.

CHAPTER 1V
Acquisition wnd dispusal of land

30. {1y Where aty Lol 1 peeded for the purpost
of u housing sehene or for perfornilng any uther
duties ov funciions of the Bourd, the Bourd may eoter
into an agreement with any person tor the acquisition
by purchase. leuse ar exehange of his rights sud
interests in such Tand either whuolly or in part, on pay”
ment of a1 amount pro[}m‘ti{.umle to fhe loss or depri-
vation caused Lo the enjoyment of the land.

(2) The Board may also take steps for the
epinpulsory acquisition of any land or apyy interest
therein vagquired for the execution ]
schemé or for perlorming any other Juties or Tune-
tions of the Board and such acguisition of any land oy
any interest therein shall be deemed to be agquisition
for a public purpose within the meaning of the Land
Acguisition Act.

CHAPFTER v
Fijjance, accounts and audil.

31, (1) Huch assets and liahilities of the State
Government which the SBtate froverniient may decide
to transter to the Board on such terms and conditions
: eseribed shall, with effect from the daie
of notification made by the State Qovernment in this
behalf, stand vested and iransferred Lo the Board.

(2) All debls and expenditure incurred, all
contracls entered  into and il matters and things
engaged to be done by, with or for the State Govern-
ment in respeet ol the assets and Tigbilities transierred

@t a Thousing

Power to cxpmpt
schemes from
Provisions of
this Agt.

Power to
AL IS
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sssits to, the A
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- ynder;sub-section (1) before and up to the date of

_iransfer shall be deemed to have been incurred, enter-

ed into or engaged 1o be dune with or for the Board
and -all suits and other legal proceedings instituted or
which may be instituied by or against the Btate
Government in respeet of such asseis shall be conti-
nued gr instituted by or against the Board, as the case

- may be.

32 t‘;l‘}‘\ Te Board.shall have a fund to be called
the Housing Board Fund.
© "9y The Board may accepl grants, subventions,

- démations-and gifts from the Central or the State

“Gavermment or a local authority or any individual or

~ “pbody, whether incorporated or not, for all or any uf
the purpases of this Act.

(3) The State Government shall every year
rant to the Board of the amount reguired to
‘administrative expenses of the Board for a
five viears from the daie of the constitution

neet

_perty/-all rents, betterment charges and all interesis.

profits and -other moneys securing to the Board shall
be deposited An the fund ol the Board.

" ri(5): Bxcept as otherwise divected by the Staie
pimernt, all moneys and receipis specified in the

Tndia oy in any branchef the State Bank of India or in
& Bank or the Grariin Bank oy investad

o e 1 e N R &
aved brothe Siaie

(6) The bank gecount or any cash or sscurity
operated or ‘Thandled by such
officers as may be anthorised by the Brarg
A% Al property. fund
Jell be beld and
oiyd and for the pur

o the

s i Wirere in the opinion
clumstane i e

ba lawinl for

() recorring evpooditure not exvewdmg

thousand rupees, and
() MOS-Tecurrmg sxpandiure non X
twa lekhs of sup

(2) Where any st o
urmstances ol eXireme wgenoy s

section {1}, & report thereof indice sonrce rom

s
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which it i3 p;aposed o raeet the expenditure shull be
made by the Bould as seon 88 _pmcticab‘le, o the State
Goverpment.

45, (1) The State Guve.l:nnwnt rpay from jime W
thme make subventions 10 the Board for the purposes
of ihis Act on such ferms and conditions as the State
Government may determing.

‘ pz) The State Governinent ity from tme tor
time advance loans to the Board on such terms and
conditions nok 'mconsi;stem with the pro‘visions pf this
Act as the State Government may detépmine.

36, (1) The Poard maYy from time 12 ime, with the
previous sanction of the State Government and. sul-
ject to the provisions of this Act and to such condi-
tions as May he rescribed M this behalf, boyrow any
suUin required for the purposes of this Act.

2y The rules made by the Ylate Government
for the purposes of this gection may emMpower the
Board 1o porrow bY issue of delhentures and 10 make
aprangements with bankers. ‘

(3) Al debentures issued bY the Board shall

pe in such form as the Board, @ith the sanction of the

State Guvernmem, may from tinge o time determing

(&) Bvery Jebenture shall he signed bY tha

Chalymab and oneé piher member of the Board.

(5) Loans porrowed and debentures jssued

under this gection may be guaram*ezd by the Siate

Government as to the repayment of pr‘incipal and the
ayment of interest at such rate 4s may be fxed WY

the State Government.

S Notwithstanding anything contained N any
other law for the tume heing in foree, every debt aris-
jng out of any load pbtained py the Board from the
State Guyeinment and banks and othey financial insti-
totions for carrying out the puarposes of this Act—
ghall have priorily over all other debis,
hethel gecured OF unsecured, incurred

veferential debt  within thie
y 30. of the Companies

j0n t’uli out of the assels of the RBoard

unless such assels are insutficient 1o meet -

them 18 which cas¢ they shall abate in

gbventions
aad Joan 10
the Boasd:

Power of Baard &
to LOrEUW. :
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38. (1) The Board shall cause to be maintained
proper books of accounts and such other books as the
rules may require and shall prepare in accordance with
the rules an annual statement of accounts.

+{2) The Board shall cause iis accounts to be

- audited annually by an auditor to be appointed by the

State Government, The auditor so appdinted shall
have the right to demand the production of books,
accounts, vouchers, documents and other papers, and
to inspect any of the offices of the Board.

{3) As soon as the accounts of the Board have
been audited, the Board shall send a copy thereof to-
gether with a copy of the report of the auditor thereon
to the State Government, and shall cause the accounts
to be published in the prescribed manner and place
copies thereof on sale at a reasonable price,

(4) The Board shall comply with such direc-
tions as the Btate Government may, after perusal of
the report of the auditor, think fit to issue.

39. (1) Notwithstanding anything contained in
section 35, the State Government may order that there

‘shall be a econcurrent audit of the accounts of the
" Board by such person as it thinks fit. The State

Government may also direct a special audit t¢ be made
by such person as it thinks fit of the aecepunts of the
Board relating to any partieular transaction or a class
or series of transactions or to a particulay period.

(2) When an order is made under sub-settion
(1), the Board shall present or cause to be presented
for audit such accounts and shall furnish to the person
appointed under sub-section (1) such information as
the said person may require for the purpose of audit
and remedy or cause to be remedied the delects pointed
out by such person, unless they are condoned by the
State Government.

CHAPTER VI
Misecellaneous

40. (1) The Board shall, before such dare and in
stich form and at such interval as may be prescribed.
submit to the State Govermmeni a 1epori on such
matlers as may be prescribed and the Stute Govern-

_ment shall cause such report to be published in the

Official Gazette.

(2) The report shall be laid on the Table of the
Tripura Legislative Assembly as soon as may be siter
it is received by the State Government.
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41, The Board .shall alsé submit 10 the State
Government such statigtics, returns, particulars, state-
ments, documents OF Papers in regard to any proposed
or existing scheme av relating to any matter or proce”
edings connected with the working of the Board at
such times: and in such form and nanner as may be
p}?escribed,’ or as the Biate Government may from time
to time direct. '
42. . The Chairman or any person either generally
:Qi'*"is_pecizally authorised by the Chairman in this behalf
may, with oF without sssistance of workmen, enter
into or upen any-‘l’an‘&; in order—.
{a) to rmake dnY ‘imspection, SUrvey, measure-
ment, valuation or inguiry ; Sa,
(b) 1o take levels; p
{c) to.dig or pove. into the gub-sail ;
{(d) to set. boundaries - and intended lines of
o awork; el
(e) to do any other things ‘ ‘
when it 15 necessaly o 4o S0 for wny of the puypoHses
of this-Act or any rules made or scheme sanetioned
theveunder . = : :
- .. provided: that-— : e
(i) no-such: enptry shell be made petween SUBT
set and qunrise:;’ o i
(if) no dwelling houst and fo public puilding
.7 which is used asa dwelling - place.,,shall ‘
he so enteved, unless with the - consent al
Cype oeeupier “thereof, and writhoat giving
the sald quenpler a1 least ‘tv,fentyiu‘ur hours:
previous.” witten natice ol the intention to
malke such, entiy A . )
{iii) .s:uﬁicim‘fg--;noticeShza,li in every. instance be
jven to enable the female irmates of any
apariment © remove themaelves to SOME
part. of the preniises wheve their privacy
. will not be disturbed ;- . ' =, :
‘(iv) due regand shall always be had, so ar 88
T may be:mmpat’xb&ﬁmitb the exiganaies of
the purpose fov which the eniry is rhade,
to the soeial and religious “usages of the
occupants of the premises entered.

- 43 Mo persed shall CORMBENTE i Uit againsi
she Board oF & ajpsi any: cfficiy or smploye of the
Roard vy any person acting under ihe ondsrs of the
Board, for anvibi dune -ar purpoviing o have DeEen

i of 1956- done in prrsHARS ot this bt W"Lth:.nﬂ't‘giviug"ﬁ to the.
npleyee or ;:sf;%‘zrﬁ;ii;:i”tv.ro months’ T
it and ol the

Board. offieey ot
vipus naties in wiiling o
cafis thevesi, nor after
the agt g:gmplained ok -

$ the intended 8u

six manths from the 0&i€’ of
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44, The Board shall at the end of every five years
have a valuation of its assets and liabilities made by
a valuer appointed with the approval of the State
Government :

Provided that it shall be open to the State Govern-
sment to direct a valuation to be made at any time it

‘may consider necessary.

45, (1) The State Government may, by notifica-
tion in the Official Gazette and subject 10 the condition
of previous publication, maie rules for carrying out
the purposes of this Act. ‘

(2) In particular and without prejudice to the

. generality of the foregoing power such rules miay pro-

vide for all or any of the following purposes
namely — : 7

(8) the allowances of members and remunera-
tion and conditions of service of the Vice-
Chairman under section 7;

(b) the manner and form in which coniracts
shall be entered into under sub-setcion (1)
of section 16 ; Board under section 21 and

the other particnlars to be comtained
therein ;

(c) the time within which the State Govern-
ment may approve or return the budget
o the Board under sub-section (1) of sec-
tien 23 :

{d) the manner of publication of housing
schemes included in the budget under sec-
tion 25

(e} the terms and conditions on which asseis
of the State Government may be transfer-
red to the Board under section 31;

(f) the conditions subject 10 which the Board
may borrow any sun under section 36

(g) the manner of preparation, majntenance
and publication of accounts uhder section
38 ‘

{h) the date before which, the form in which,

" fhe interval at which and the matters on
which repocts shall be gubmitted under
section 40 ;

(i) the time at which and the form and man-
ner in which statistics, refurns, particu-
lars, statements, documents and papers
chall be submitted under section 41

{(j) the manner in which the Board shall be
superseded and reconstituted under sec-
tion 95,
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(k) any other mattey which i to h@'(;u: may be
prescribed under this Act.

(3) Evexy Fule made under this gection shall be
laid, as soon &g may pe after it is made, befare the
Legislative assembly of Tripura, while it is in session
for a total period of fourteen days which may be com-~
prised in one session or in  {wo or mere successive
sessions, and if hefore the expiry of the session Lmme-
diately following the session or the successive sessions
aforesaid, the Iouse agrees in making any mpdification

ini the rule or the House agrees that the rule sheuld not

be made, the rule shall thereatter have effect anly in
guch modified form or be of no effect, as the case may
be; s0, however, that any stch modifications Or annml-
ment shall be without prejudice to the validity of any-
thing previously done under that rule.

46. (1) The Board -may from tirite to time, with
the previous sanction of the State Government, make
regulations consistent with this Act and with any
rules made under this Act. .

{2) Such regulatiops may provide for—

(a) the management and use of buildings
constructed under any housing scheme:;

{b) the principles 10 be followed in allotment
of tepements and premises ;

v () regulating its procedure and the disposal
of its business; -

(@) the _c_on_ditions) of service of the employees
of the Board other than those taken over
and employed undex sub-section (1) of sec~
tion 14.

{3) If 1t appeais to the Staie Gayernment that
it iy necessaly O desirable for carrying out the pur-
poses of this Act to make any regulation in respect of
matters specified in sub-section (2) or to amend &ny
regulation made under that sub-séction, it may call
upon the Bourd to make sych regulation o amendment
within such time as it may specity. 1f the Board fails
to make such regulation or amendment within the
time specibied, the State Government May jiself make
such regulation or amendment and the regulation or
the amendment 50 made shall be: deemed to have been
made by the Board under sub-seetion (1).

(4) BEvery regulation made under this sgetion
shatl be laid, as soen as may be after 1s made, hefore
the Legislative Assermnbly of Tripura, while it is in
session for a total period of fourteen days which may
be eomprised in one session or in Lwo OF Inore succes
sive sessions, and ‘it belore the expiry of the session

ST
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immediately following the session or the successive
sessions aforesaid, the FHouse agrees in making any
modification in the regulation or the House agrees ihat
the regulation should not be made, the regulation ghall
thereafter have effect cnly in such modified form or be
of no effect, as the case may be ; 50, however, that any
such modification or annulment shall be without pre-
judice to the valigity or anything previously done
under that regulation.

47..(1) The Board may, with the previous sanction
of the State Government, make by-laws, not inconsis-
tent with this Act and rules which may he Becessary
or expedient for the purpose of carrying out its duties
and functions under this Act.

(2) A bye-law made under this section may
provide that a contravention thereof shall be &n
offence.

(3) Al bye-laws made under this section shall
be published in the Official Gazette.

48, Whoever contravenes a bye-law made under

section 47 shall, on conviction, be punished with im- .

prisonment for a terma which may extend to six months
or with fine which may extend to one thousand
rupees or with both. '

49, Ii any person—

(a) obstructs, or molests any person with
whom the Board has entéred into. a con-
tract, in the performance OX execution of
his duty or of anything which he is em-
powered or required to do under this Act,
or

(b} remioves any mark set up for the purpose
of indicating any level or direction neces-
sary to the execution of works authorised
under this Act,

he shall vn conviction, be punished with imprisonment
for a term which may extend to three months or with
fine which may extend to five hundred rupees or with
both. ‘

50. Unless otherwise expressly provided, no Court
shall take cognizance of any offenice punishable, ‘under
this Act except on the complaint of, or upon informa-
tion received from, the Board oy some person autho-
rised by the Board by general or special order in this
behalf.

51, All members, officers and employees of the
Board shall be deemed, when acting or purporting to
act in pursuance of any of the provisions of this Act,
to be public servanis within the meaning of section 21
of the Indian Penal Code.
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52. No suit, prosecution or other legal proceed-
ings shall lie against any person for anylhing which is
in good taith done or purported to be done under this
Act.

53, The State Government iy give the Board

such divections as in 1t opinion are necessary or ex-
dient for carrying out the purposes of this Act. It

shall be the duly of the Board to comply with such

directions.

54 (1) The State Government with a view to
satisfying itself that the powers and duties of the
Board are being exerciged and performed properly,
may, at any time, appoint any person of persons to
make inquiries nto all or any of the activities of the
Board in such manher as muy be presceribed and to
Feport to the State Government the result of such
inguiries.

(2) The Board shall give to the person or per-
sons so appoinied all facilities for the proper conduct
of the inguiries and shall produce before the person or
persons any document, @ceount or information in the
possession of the Board, which such person OF pErSUIs
demand for the purposes of the inquiries.

55, (1) 1 the State Governunent is _satisﬁéd that.

the Board has made default in performing any duty
imposed on it by or undey this Aet, it may fix a period
for the performance of that duiy.

(2) Ifin the opinion of the State Government the
Board [fails or neglects. to perforil such duty within the
period s0 fixed for ils performange, 51 shall be lawlul
for the State Government, to shpersede apd reconsti-
iute the Board in the manner as may be prescribed.

(3) After the supersession of the Board and
wntil it is reconstituted the POWETRS, duties and fune-

tiohs of the Board under this Act shall be c_arried on

by the State Government or by such officer or officers
as the State Government may appoint for this purpose.

56. {1) The State Coverament May, by notifica-
tion in the Official Ciazette, declare that, with effect
from such date as may be specified in the notification.
the Board shall be dissolved.

(2) With effect from the date specified in the
notification under sub-seetion (1}—
(a) all properties, funds and dues which are
vest in and be realizaple by the State
Government ;

3
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(b) =1l Liabilities epforceable against the Board
<hall be enforceable against the State
Government to the extent of the proper-
ties, funds and dues vested in and realized

by the State Government.

(3) Nothing in this section shall affect the liar
hility of the State Government in respect of loans or

debentures guaranteed under sub-seetion (3) ot section

36.

J. K. Bhattgcharjya
Secretary of the Goveriment of Tripura.
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